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COMMITTEE ON PRIVATE MEMBERS’ BILLS AND RESOLUTIONS
(Fith Lok Sebha)

FORTY-FIRST REPORT

1. the Chairman of the Committeeon Private Members' Bills and
Resolutions, having been au y the Committee to present the
Report on their present thib rty-ﬁrstRepon

2. The Coinmittee met on the $th May, 1974 for—

1 examination of the Constitution (Amendment) Bill, 1974
(Insertion of new article 834) by Shri C. K. Chan under
Rule m(l)(n) of the Rules of Procedure.

1. Classification and allocation of tithe for discussion of Bills (vide
A'pmm;nder clauses (b) and (¢) of Rule 284(1) of the Rules

fI1. Ailocation of time to the Resolutions at i Nos. §, hmd.'net
down in the List of Busihtsg for Fiday, mmmy

Further Examination of the Constitution (Amendment) Bill

3. The Committee tpok up fuither éxiimination 6f the tution
(Adndment) Bill 1 T (Inbertion of new article 834) by C. K

4. Shri C. K. Chanlivuppats, the Mumbtr-ih-charge of the B
invited to attend the sitting. He dirl not attend, tl, was

recommend that in view of the changes madé in the

Committee
gz]m}htheumber he might be permitted to move for leave to introduce

Classification and allocation of time to Bills

6. The Members-in-tharge of the Bills wete invited to attend the sit-
ting. None of them attended.

7.A!terconﬂdum}laspectsd€heﬂﬂkthecmﬁhé end
that ill the Bills ref to ih the Appendix be predlncag 'B'
The Committee recommend allocation o!timo !oreach of the

shown in column 5 of the Appendix.. -

Allotment of vime n ReEiohitions

8. The b hag tabled the resolutions were invited to attend
the &itting. Shrl uti Mishra attended.
9. The Committee recommend the allocation of time as follows: —
(1) Resolution regarding setting up of Planning Bodies 2 hours
15 minutes
(2) Resolution regarding economic round table con- 2 hours

(3) Resolution declaration of certain tribal 2 hours
belts as Xreu
Recommendations
10. The Committee recommend that-
(i) Shri C. K. Chandra pq-mmedto movc!or leave to
introduce his tution (Amendment) ¢

(li) the classification and allocation of time to Bulshytlecm
mittee, as shown in the Appendix, be agreed to by the House;

(nﬁ)thedloationolthnetoruolnﬂom,ushownmmaphs

above, be agreed to by the
G. G. SWELL,
Mey 7. 1974 Committee on Private Members’
17, 1896 ) Bills and Resolutions,

[Y QeprpRee . - ! f



APPENDIX

8. Nameof the Bill and the Member-in-charge ~ Bill No.  Category _ Time  re-
No, sosoemmstnd- dommaended
e by the Co-

o nuniteee

5 3 3 4 5

1. ,msmmcumg:onf

‘Powers) BM, 1974 Lﬁaye 30 of 1974 B 2 hours
3. The Cosstitwtion (Amendment) Bill, 1
w«munum
,.......zlclxmalzhmn
. “The Minimum Wages (in all types of emp! -
3 ngn)nm.uu ﬁwmwb". adtm B 3 hours
Besentis! Commoditics CAmbidetont) BN
Subcsimason of secsion 104 ahd
3]&.3&1 d ! )by 38 of 1974 B 2 hours
s, Thehﬂdﬂ mm) Bill, B
:974by8th K. Punds . . 470f 1974 B 2 hours
6. Companies (Astieniiment) B4, § .HM-'
mammumm 4901974 B * adeus
7. Thw (Amendment) Bill, 197. (Iu- ) oo
-nm:smby&dh ed T
8. Free mwm: Shd )
1% le mbr. nm 4safigy4 | B 2 hours
dnn) m.xgubysg Oundnppn soofla'u. B 3houn
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